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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on -

16% December, 2019.

L. A. BILL No. 59 of 201S.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
CO-OPERATIVE SOCIETIES ACT, 1964.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
year of the Republic of India, as follows:-

118 (1) This Act may be called the Andhra Pradesh Co-operative Societies
(Second Amendment) Act, 2019.

(2) It shall come into force on such date as the Government may, by
notification, appoint.

2. In the Andhra Pradesh Co-operative Societies Act, 1964, in Section 21-A,
in sub section (1), in clause (e), the words, “a deaf-mute or a leper” shall be
omitted.

1.413/19 [11]
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STATEMENT OF OBJECTS AND REASONS

Section 21A (1) (e) of the Andhra Pradesh Cooperative Societies Act, 1964(Act No.7 of 1964)
provides that, a person shall not be eligible for being chosen as, and for being, a member of the committee,
if he is of unsound mind and stands so declared by competent Court, a deaf-mute or a leper.

The Supreme Court of India in its order dated 05.07.2018 in WP (C) No. 1151/2017 directed
the Union of India to appraise about the steps taken with regard to the repeal of the provisions where
Leprosy has been treated as a stigmatic disability and compliance report to be filed by Union of India as
well as the States.

The directions of the Supreme Court have to be complied with by deleting, the words “or a leper”

from the Section 21-A (1) (e) of APCS Act, 1964, by way of amendment to the existing provisions of the
APCS Act, 1964.

- Incase of deaf-mute persons, there are various methods of communication available to them and
such inability will not be a barrier to hold a post in the board of a Cooperative Society.

As per the Rights of Persons with Disabilities Act, 2016 (Central Act No.49 0f2016) no person
with disability shall be discriminated on the ground of disability, unless it is shown that the impugned act or
omission is a proportionate means of achieving a legitimate aim.

In the year 2016, the Government of Odisha amended the Odisha Gram Panchayats Act, 1964
enabling the deaf-mute and persons affected with leprosy to become Sarpanch and contribute to the
development process at grass root level. Similarly, the Tamilnadu Panchayats Act, 1994 is enabling the
deaf-mute persons to contest in local body elections. Since the Cooperative societies are also included
under part IX-B of the Constitution of India, after Panchayats and Municipalities under part IX & [X-A,
therefore, discriminating deaf-mute persons from holding office in the governing body of the Cooperative
Societies may not be appropriate.

Therefore, the Government have decided to amend to the Andhra Pradesh Co-Operative Societies
Act, 1964, suitably.

The main objectives of the Bill are as follows,-

I To eliminate discrimination against the persons who is a deaf-mute and affected with the
disease of Leprosy from holding office in the governing body of the Cooperative Societies.

= To ensure that the directions of the Supreme Court in W.P.(c) No. 1151/2017 dated
05.07.2018 are complied with.

This Bill seeks to give effect to the above objectives.

KURASALA KANNABABU
MINISTER FOR AGRICULTURE & COOPERATION
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MEMORANDUM REGARDING DELEGATED LEGISLATION

b

Clause 1(2) of the Bill authorizes the Government to issue notification in respect of the matters
specified therein and generally to carry out the purposes of the Act.

As such the notification issued, which is intended to cover matters mostly of procedural in nature is
to be laid on the table of the both Houses of the State Legislature and will be subject to any modifications
made by the Legislature.

The above provision of the Bill regarding delegated legislation are thus of normal type and mainly
intended to cover matters of procedure.

KURASALA KANNABABU
MINISTER FOR AGRICULTURE & COOPERATION



4 - ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND

CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Cooperative Societies (Second Amendment) Bill 2019, after it is passed
by the Legislature of the State may be submitted to the Governor for his assent under article 200 of the
Constitution of India.

' KURASALA KANNABABU
MINISTER FOR AGRICULTURE & COOPERATION

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (I/c.)
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